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8IlrJ Prabbat Kar: It the decision 
bad been taken 23 years ago, may I 
know what was the necessity again 
for ccmsiciering th.iJ; matter at this 
sttagre? Was there any representa· 
UOD by any musician about it? (In-
terruption) . 

Mr. Speaker: Why should there be 
.!IO mlld:t of noise? 

·SUi Satya Nanya. Slnba: I cOUld 
not. follow the question. Will the 
hon. Member kindly repeat it? 

Mr. Speaker: His question was, 
"","here was thc necessity for raising 
it again now. 

SIIri Satya Narayan SiIIha: 1 do 
not know. During the period of my 
predecessor, somebody, when he 
went to Bombay, broached this ques· 
tion to him. He said, "let us examine 
it." Therefore, thi~ matter came up 
before us. 

8hrJ Kapll1' SiDgb: The hon. Min-
ister Ih.as informed the Hoyse that the 
naa-monium has been banned from the 
precincts of the Am because it is 
considered musicologically inappro
priate tor rendition of the tonal 
frequencies of Shastraic music, but 
far non-classical music, with which 
also 1Jhe Am is concerned, may I 
know whether there are any peculiar 
relli!lOllS tor banning the harmonium 
for the popular music? 

Mr. Speaker: All these reasons 
have been read out; not only one but 
there were lleveral reasons mention
ed. 

Shri Kapur SiDgb: Do they consider 
that the harmonium is inappropriate 
for the rendition of non-classical 
Indian music also? That is the ques
tion which I want to be answered. 

ShrJ Satya Narayaa SlDba: An these 
aspects were taken into consideration. 
I am a layman. But all the experts 
were there. They all sat together 
and discussed it. (InteTTUption). 

Mr. Speaker: Order, order. lie 
says he does not know it. Shri Ansat· 
Harvani. 

Sbri ADsar &arvan1: Sometime 
back the All India Radio had banned 
film music, but as a result or strong 
public opinion film music had got to 
be introduced. So, is the Minister 
aware that the film recards which are 
played by All India Radio contaiJi 
harmonium music also? 

Mr. Speaker: Arguments are beine 
entered into. Shri Cha.turvedi. 

Sbrl S. N. Cbatarvecli: May I knaw, 
why a total ban has been placed on 
·this instrument and why has it not 
been left to the discretion of the 
musician to have the accompaniment 
that he likes for his performance? 

Mr. Speaker: He has already givell 
the answer. 
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BCIDtItI COllUDl8llOll 

~ J Shri Yaspsl SiDlb: 
.511 Shri S. M. BaDerjee: ·1 Shri SarJoo PaDdey: 

8bri D. c. Sharma: 

Will the Minister of LabOlar aM 
Emplo~t be pleased to refer to 
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the reply given to Starred Question 
No. 560 on the 9th September, 1963 
and state: 

(a) whether the report of the Bon-
Us Comm:ssion has sincl' been re-
ceived; 

(b). if so, the salient rN'ommenda
tions thereof; und 

(c) the action taken or proposed to 
be taken thereon? 

The Deputy Minister in the Minis
try or Labour and Employment (Shri 
It. K. Malviya): (a) No. 

(b) and (c). Do not arise. 
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Sbri S. M. Banerjee: I would lik~ 
eo know whether the hon. Deputy 
Minister is aware that there is a 
growing discontent among all sections 
of workers due to the non-submission 
of the Bonus Commission Report and 
*he stand taken by the employers not 
to pay bonus under the shelter of the 
Bonus Commission? 

Shri R. K. Malvlya: Thill question 
Is a separate one." It· does not relate 
to the Bonus Commission. So far as 
the disoontent is concerned, the Gov
ernment is separa.tely taking it up, 
and every dIspute is either referred 
to adjudication or is settled amicably. 

Shri Prabhat Kar: As far a. tht' 
examination of the witnesscs IInc: 
presentation of the case are concern
ed, it was completed just a year ago. 
and so may I know '",hat an' the diffi .. 
Gulties that the BDnu~ Commission i$ 
faced with, for non-s.Iomission of 
the report even after one y .. ar o.£l~' 

the completion Of he"ring·~. 

The Ministt"r of Supply (Shri 
Hathi): The BUIWS C"',lInisoioll ha" 
~omp~eled recording of evidenc ... and 
It has even completed the dra·ft 
repGrt. They are now discussing only 
the contents of the draft report:. A 
sub committee has bet"11 appointed 
because alI th(' mcmbl'rs did not com( 
together and discus, il. This com
mittee is meeting on lnc 17111 ant! 
13th, that is, tOllWl'row and t.!H. day 
aftf'r, when the commitee will perhap; 
finalise its report. Then it wm be 
placed before th" full Commission. 

Shrl Warior: By ,vilal lime dJes 
the Government expect, even now, to 
get the report of the BllllU3 Commis
sion? 

Shrl Bathi: I have ~i· .. ell the ~hole 
stage. 

Shri S. M. Banerjee: Previously. 
there were bipartite and tripartite 
agreements in regard to bonu.< 
awards. But after the s~tting up of 
the Bemus Commission, everything 
has been referred to it. I would like 
to know whether thp GO\'ernment 
have taken any 'step lo see that the 
employers do not take undue advan
tage of .the non-submission of the 
Bonus Commission report and then 
again enteJl" into bipartite and tripar .. 
tite agreements and a\\"ards~ 

Shrl R. K. Malvlya: A<~tion is being 
taken in regard to bonus prior 10 the 
submission of the Bonus Commission 
report. As I have just stated. the 
dispute is settled either l'y mutual 
negotiation or by adjudication. 

. Shri D. C. Sharma: Is it not a fact 
that the .nembers of this Commission 
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are those wih.ose hands are already 
1;00 full with work, governmental and 
non-official, and this fact was not. 
taken into account when the appoint
ment was made, and therefore the 
whole work is being delayed? 

Shri R. K. Malvlya: Yeq, Sil'. It is 
a fact; the convenitmce of the mem
bers has /tot to be taken illto account. 
Sometimes the labour side and soml'
times the empioyers' side is not ready 
t.o attend the Commk;ion's meetings 
and adjournments have got to be 
made on that account and delays have 
aeen occurring. 

Shrimati Savitri Nigam: May 
know what are the categories of lab
our, esp~cialiy those working in th~ 
public sector. which will be coverea 
by th;s Bonus Commission? 

Shri I1athi: The resolutIOn setting 
up the Bonus Commission mentions 
whoat kind of'categories will be there. 
They are mentioned there. 

Shri K. N. Pande: May I know 
whether any condition has been laid 
down in the procedure with regard to 
the Commission that in case the report 
is not unanimous it wil! not be imple
mented Or accepted by the Govern
ment? 

'Shri R. II. M"-lvi,.a: If the report is 
not unanimous, it will be very diffi
cult to implement it, and wuys and 
means will have to be found later on. 

Shri Nath Pai: Is the Minister aware 
that there is a feeling that the deiay 
in finalising and publishing the recom
mendations of the Commis$ion is not 
• justifiable one and as a result one 
member of the Commissio:t has threat
tened to resign from the CommisSion 
unless its findings are made public 
before the end of this month? 

Shri R. K. MaIYi,.a: I have no in-
formation if any member has threat
ened to resign, but as my hon. col
league has stated the report of the 
Commission is likely to be published 
soon. 

Shri Hath Pal: TIu> ""!Wa about his 
threatening to resign came only yes-

lerday in the papers. How does the 
Minister say that he Ls ,,! aware? 

Mr. Speaker: If he says they arc 
nol aw·are. what el.~e can be done~ 

Shri Nath Pai: Is it fall' to he 
House Sir that when it ha~ come out 
In th~ papers, the Ministers do nOl 

eome to know of it? Do thl'Y r",U 
something, apart from their own 
speeches? 

Mr. Speaker: Ordl'r, order. Next: 
question. 

Study Team on Probibltioa 

+ r Shri Bhagwat .lba Azad: 
Shri D. N. Tlw&rJ: 

I Shri N. R. Laskar: 
I Shri G. Mohanty: 

"584. ~ Shri Ramachandra Ula1r..: 
I Shri Dhuleshwar Meena: 
I Shrimati Savitd Nigam: 
I Shri Sham Lal Saraf: 
l Shd D. C. Sharma: 

WilJ the Minister of PlanniDJ be 
pleased to states: 

(a). whether the study "team oa 
prohibition have iumbiUed any ~ep(on 
to Government; and 

(b) it so, its main recom;nendtitlvDI! 

The Deputy Minister in the Ministr,. 
of LabOur and Emplo)'lllent .uJd 
for Planning (Shrl C. R. Pattabhl 
Raman): (a) No, Sir. 

(ob) Does not arise . 

Shri Bhagwat J'ha Azad: May I 
know whether they have given any 
indication as to how far they have 
been able to complete t1he work and 
by what time they will be able to 
submit their report on this important 
problem? 

Shri C. R. Pattabhl Raman: We ex
pect the preliminary report to be 
ready by the end of this month' and 
the final report next month. 




